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labourers who are exposed to
great difficulties and danger of
lives in the absence of adequate
accommodation in the existing trains.

13°'13 hrs.

PLANATATION  LABOUR
(AMENDMENT) BILL - Contd.

MR. DEPUTY SPEAKER :
Shri K. A. Rajan was on his legs.
The time allotted to this Bill is
three hours. We have alrcady spent
one hour, The Minister will reply
to this discussion at 14' 00 hrs. or
earlier even.

SHRI K. A. RAJAN (Trichur):
Yesterday, I have been impressing
upon the Minister that whatever
legislations we may pass or whother
it is a welfare measure ¢r  not,
because of the peculiar nature of
this industry and also the backward
conditions prevailing therein, im-
plementation  of the legislation is
an important problem. Various
enactments  have  been brought
in for Plantation wotkers. Iy may
be minimum wage or equal
pay for equal work or any other
welfare measure, the implementa-
tion sidec is Iacking very much.
With whatever good intention you
may bring in this legislztion, the
main point t0 be stressed  again
and again is that implementation
part 1s very lmportar. so that it
is strictly adhcred to. Only then
the workers will be able to get the
benefit, otherwite not.

I would like to menticn two
or three points conneccted with the
amendments. I would like to ex-
press my anxiety in regard to one
particu'ar provision. Fragmentation
i¥ going on in the rubber planta-
tion. Earlier parent Bi'l of 1956
was there. The acreage fixed was
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11° 1 hectares. Most of the rubber
plantation owners began to frag-
ment the whole plant to get away
from the provision of the enactment.
A large chunk of workers were
denied the benefit of living. Itis not
like coffee or tea or any other plan-
tation, Rubber plantation can
be very easily fragmented. Lot of
workers were thrown out of em-
ployment. Those workers could not
get minimum  living.

The fragmentation particularly in
rubber plantations may take place
thereby thc workers would be de-
nied all those benefits. So, my
anxiety regarding this point is that
the Minister should takc notice
of this.

The other point which I would
like to bring to the notice of the
Minister is the epuation  connected
with the acrcage or hectare with
the number of workers. The hec-
tare per number of workers varies
from plantation to plantation, In
tea plantation, the equation may
be different. Similarly, in coffee
plantation it differs so 2lso the rubber
plantation. My humble  sub-
mission is that the equation connec-
ted with the acrcage or area vis-
a-vis the number of workers, should
be decided after taking into con-
idcration the wvarious, differcnt
and pcculiar  aspects  of the tea
plantation. So, I suggest thatthe
number of workers may be reduced
zs suggasted by the various amend-
ments.

The other thing for which I
I would like to draw the atten-
tion of the Minister is with regard
to amount. This Bill has gone far
from the report of the Joint Sclect
Committee, which has suggested
for Rs. 500/- Now it has been fixed
as Rs. 750/-to the workers who
are entitled to this benefit. This
amount is quite insufficient. You
know, apart trom the field workers
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connected with the plantation, there
are other workers connected with
the industry. There are skilled, un-
skilled and  semi-skilled workers
who are just g:tting remuneration
or salary ot more than a thousand
rupees. Normally, an amount of
Rs. 750/- is not enough under the
present state of affairs 2nd the
quantity of labour involved in
the plantation work. So, my humblc
submission is that the amount of
Rs. 750/~ may be raised to
Rs. 1,000/- keeping in view a large
number of workers connected with
the othcr part of the same industry
and who are doing a skilled nature
of job, arc getting a very good
salary. I would lJiks to montion
that th= Minister may rise the
amounts to Rs, 1,000 and for which
certain amendments  arc moved
on thc matter,

Another point is  regarding
the compensation that has  been
mentioned in this Bill as a result
ot the collapse ot a house. This
is a very incager  amount.
The building material and all other
costs have gone up. So, this
does not commensurate  with
the high cost that is being spent
by the workers in building a
house—even of a substandard type.
The amount that has been  fixed
as compensation is quitc insufficient
and thercfore the amount may be
enhanced to mect at least the present
cost ot building materials and the
construction work.

In the casc ot dcath or injury
to a perton, the compensation has
been fixed according to the pro-
visions ot thc Workmen’s  Com-
pensation  Act. I would request
the hon. Minister to enhance
the amount so that it may do justice
to thc worker.

The other point is regarding
giving effect to the Act. It has been
stated that it shall come into torce
on such date as the Central Govern-
ment may, by notification in
the Official  Gazette, appoint.
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But unless immediate action is
taken for the implementation ' ot
the Act, there is every chance, as
I mentioned earlier, ot break-up
or iragmentation, especially in
the. rubber plantation, because.
ot peculiar nature of rubber
industry. The plantation owners
may even bi-furcate the planta=
tion thercby the benefits would be
denied to a largc number of wor-
kers.

With these three suggestions,
I call upon the hon. Minister to
consider thematter sympathetically.

MR. DEPUTY SPEAKER : I
called only from the Opposition.
Your name is there in the list.
I will call you.

SHRI CHITTA BASU (Barasat) :
Mr. Deputy-Speaker, Sir, a1 the very
outset I want to bring to the notice
of the House and the hon. Minister
for Labour that the tall claim that
she has made while introducing this
Bill for consideration that this Bill is
designed to protect the interests of the
plantation labour, is, in my humble
submission, not justified. My estee-
med friend, Mr. Rajan, has already
lightened my burden to prove that
the claim which the hon. Minister
has made is not justified. She has
claimed that this Bill is desi
to protect the interests of the plan-
tation  labour. My comment is
that it cannot be properly justified if
you go through the Bill and the Re-
port of the Joint Committee, This
House had the privilege of consider-
ing a petition in the year 1976 present-
cd by the Secretary of the All India
Plantation Workers’ Federation,
Mrs. Vimala Ranadive; a  petition
was made by her on the conditions
of the plantation labour and it was
considered by the Petititons Committee
and they nude their obsrvations,
I will come to that later.

- - - - 3 -
This Bill provides for registration o
plantations, appointment of addi-
tional inspectors, rooms for the
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children of women workers, duty of
of émployers for providing accommo-
dation, payment of compensation
for injury and death due to collapse
of houses and payment of overtime

These are the major pry-
visions of the Bill. But there are
certain shortcomings. Let me point
themjout. Number one is, the Bill
proposes to lower the acreage limit to
five hectares. I agreethat this Amend-
ment will cover a large number of
plantations, but it will not cover
all the plantations. Many more
plantations will be left outside the
ambit of the Bill. Again, very dan-
€rous consequences  are going to
ollow. This I say from my expe-
rience coming as I do from West
Bengal wherc tca plantation is an
important industry. Many planta-
tion owners would now try to reduce
the size of the plantation cstate so  that
they may be left outside the ambit
of this legislation. Therefore, the only
remedy is to cover all  plantations
irrespective of size. Unless you go
in for that, some loopholes will be
left by which the plantation owners will
be able to keep their cstate outside
the ambit of this legislation.

There is another shortcoming.
You have provided for rooms and
not creches for women workers.
The concept of ‘creche’ and the con-
cept of ‘room’ are not one and the
same. You are a trade union leader.
You know the difficultics of the
women workers. Here the Bill pro-
vides for rooms to look after children,
That room will be provided only
where there are more than 20
children. If the number is lzss,
then the employer is not bound to
provide a room, leave alonc the
question of a modern ctcache.

I now come to the question of
housing. Before, however, coming to
that, I would only refer to the
Report of the joint Committce. ...

MR. DEPUTY-SPEAKER : If
there are less children, itis good Dbe-
cause we want to control the popu-
lation growth.
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SHRI CHITTA BASU : You do
in your home.

MR. DEPUTY-SPEAKER : If
20 children are there, they will
provide. If therearc less child-.
ren, then also they must provide.

SHRI CHITTA BASU : This
is what 1 want to say. The point
is thit a room will be provided if
there are 20 children in the Estate.
1 want that all the children, even if
their number is less than 20, should
be provided with that facility.

I do not say from my own cx-
perience, but my experience is one
with the expericnce of the report of
the Joint Select Committce. The
Joint Sclect Committee has  ob-

served I quote  from their
rcport :

“During the coursc of the evidenc:
tendered before the Commiit-
tee, the representatives of the
workers emoloyed in the plan-
tations stated that the imple-
mentation of  the provisions
contained in the Plantation
Labour Act, 1951, particularly
those which provide for the
various weltare measures for

the workers, had not been at  all
satisfactory.”

This is the remark given by the Joint
Sclect Committec.

“They contended that there had
been more violations than the
observance of those provisions”.

I want that the hon. Minister
should take note of it. Therc were
more violations than the observance
of the provisions of the Act:

“Officials of the State Governments
entrusted with the duties of
implementing the provisions of
the Act also admitted that duc
to paucity of inspection stafl
and transport facilities, they
had not been able to arrange for
the inspection of the gardens
under their supervision to the
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extent required. The Com-
mittee during their tours to the

tation areas also Obs2ryed
that in many gardens even the
barest minimum facilities
such as arrangement for the
supply of wholesome drinking
water, latrines and urinals,
provisions of qualified doctors
and medicines, had not been
provided though these ameni-
tics were required to be sup-

plied by the employers under
the Act.”

As a matter of fact, I think the
entire  house will agree with me that
when this Plantation Labour Act of
1951 is being amended, the object of
amendment  should be to plug the
loopholes  which have been pointed
out by the Joint Select Committee,
You will agree—I think you must
agree—that the Jouint Select Com-
mittee’s recommendations or the
spirit of their recommendations s
notreflected in the Bill. Therefore,
I'say it is not the acceptance of the
recommendatjons of the Joint Sclect
Committee (hat is important hut it
has to be. reflected in the Bill. The
Joint Commit(ce wasvery much clear
in their mind that the basic objec-
tive of the amendment vould be to
remove the loopholes and to remove
the lacunae and see that the 1951
Actis properly implementcd which
has not been done.  No  attempt
has bren made in the Bill to  remove
that basic and fundamental weak-
ness of the 1951 Act. Therclore,
the claims made are not proper,
rather it goes toreward the planta-
tion-owners, While the planta-
tion owners Lave to be awarded
punishment, no action is proposed in
the Bill, rather they will he allowed to
go on as they have been going  on
since 1951.

I will refer to only some cbrerva-
tions of the Petititons Committee,
As Ihave already mentioned to you
this is very important and this was
discussed by the Petititons Committee
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of the House in the year 1976—
Petitions Wo. 7 Itis relevant and
it must be known ,to the House—
this concern about the plantation
workers of our country because the
House cannot but remain concerned
as th's plantation industry employs
more than g lakhs of our employees.
It earns yearly not less tham Rs.
400 crores in foreign  exchange.
They have contributed for the pros-
perity and the export market of
our counTy. But, unfortunately,
the workers engagced in the planta-
tions are the most neglected ones
to-day. Thercfore, the Petitions
Committee in its wisdom made cer-
tain remarks which I think, the House
should know.

T quote :

“From the material placed before
them, the Committee are in-
clined toagree with the com-
plaint of workers that while
plantations arc carning huge
profits, by having both internal
as well as external market,
particularly in respect of tea
and coffce, the employers are
not considerate enough in
providing benefits to workers
in the same measure to ameljo-
rate their living conditions,
In fact, the Study Group of
the Committee which under-
took on-the-spot  study visits
of plantations received nu-
meTious representations  from
workers  about low-wages.
delay in pavment of wages and
violation of the provisions of
the Plantations Labonr Act,
1051, requiring the employers
to provide amenities to wors=
kers. From what the Study
Groups have seen, it cannot be
gainsaid that there has been
an incxcusable  laxity, neglect
andlack ofurgency on the part
of the authorities in enforcing
the provisions of the Planta-
tions Labour Act, 1951, Thel
Committee feel that the Centra



379 . Plantation labour

[Shri Chitta Basu]
Government cannot disown its
_responsbility. . ..

Are you disowning your responsi-

bility ?

The Petition Committee says that
you cannot dosown your own res-
- ponsibility.

I further quote :

“The Committee feel that the
Central Government cannot
disown its responsibility for
giving proper and timely gui-
dance tothe State Governments
inso farasthe implementation
ofthe various provisions of the
Plantations Labour Act, 1951,
is concerned.”

Regarding housing, I only want
tomention what the Joint Committec

says :

. “Even then the progress of conss
truction ofhouses in the plan-
tations has been - very unsayis-
factory and in fact the rate
of construction of houses has
gradually declined.”

Madam, Minister, may I draw
your attention to what the Joint Co.
mmittee savs ?

“...the rate of construction
of houses has gradually declined.
The position has not improved
even by the prosecution of the
employers as there is a lack of
desire on their part to take up
the resPomibility of constructing
houses.”

Sir, I think you won’t give me
much more time. Thc basic problem
is the non-implementation of the
parent Act. It has not been
touched in any way. The planters’
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intérests are being served. Rather
the status quo is maintained. The
status quo is maintained means serving
the interests of the planters.

Therefore, my point is that the
claim of the Government is not
Justified. The Bill does not remove
the basic weaknesses of the parent
Act. This Bill is only subserving the
interests of the planters—not the
plantation labour. !

THE MINISTER OF STATE
IN THE MINISTRY OF INDUS-
TRY (SHRIMATI RAM DULARI
SINHA) : It is quite wrong.

SHRI CHITTA BASU : Sir,
by working among the workers,
I know the trade union art. What-
ever is available you accept.

~ MR. DEPUTY-SPEAKER : And
improve upon it.

SHRI CHITTA BASU : Right
Sir. Therefore I cannot just leave
it. What has been given we take
it but what has not been given we
fight for it

I wanted the Governmen: to
side with the workers in their struggle
to achieve what has not becn given.
May I know from the Government
whether they will side with the
workers or sidc with the planters?
I am justified in my comment to
say that the claim made by the
Minister is not justified. Therzfore,
this Bill does not deserve the whole
heaited suppoit from the working-
class of our country. But, at this
stage, I would say that this is a right
step, a welcome step, to some extent.
But it is not all that we strive for.
The basic interest is to have a com-
prehensive law of the plantation
labour.  There is a- significant
characteristic in the ficld of labour.
other benefits are controlled by the
other laws.

Here in this case, you will find,
that all social benefits are also
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included in the parent Act, namely,
housing, drinking water, medical

18, etc. etc. But these fringe
benefits which are embeded in the
Act of 1951 are not commensurate
with the benefits which other Acts
provide for the working class engaged
In jute.

Sir, plantation constitutes an im-
portant sinew of our economy.

MR. DEPUTY SPEAKER
Please conclude.

SHRI CHITTA BASU : Sir,
my last point is that the women
workers engaged in plantation are
not getting equal wages for equal
work although we have got Equal
Remuneration Act. Even now that
Act is being violated. What steps
have been taken by the Government
to sece that this Equal Remuneration
Act of 1976 is properly honoured.

Sir, we have come to know from
the newspapers that Optional Wage
Survey Committee has submitted
its report. We will request the
Government to lay it on the Table of
the House. We are told that it was
submitted on 1st May, 1080. In
that report it has been said and I
quote :

“(1) It has been found that the
workers’ wages have increased,
that is, man  worker’s
wages have been increased
and not that of the women
worker ;

(2) The survey also showed that
women in three plantations
earn less than men. The
difference in case of Tea
ranges from 11 paisa to 98

isa. In the case of coffee
it ranges from 46 paisa to
117 paisa and in respect of
rubber it varies from 4o

paisa to 142 paisa.”
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Sir, men and women enjoy equal
citizenship right irrespective of their
sex but here a woman Labour Minister
does not guarantee the right of the «
woman working class.

SHRIMATI RAM DULARI
SINHA : Sir, the hon. member must
know it that they have been guaran-
teed by the working of the Labour
Ministry and myself,

SHRI CHITTA BASU : Sir,
I want the Minister to go a little
fast. She is a bit slow. She should
go fast.

Sir, with these comments I
conclude that the Government should
take effective steps to see thata
comprehensive Bill of plantation
labour on the lines I have indicated
is brought forward. I would also
urge upon the Government to call
a conferencc of the plantation
workers, Government representatives
and the planfation owners to evolve
a better approach to the problems
of the plantation workers. I hope
the plantation labour as they are
engagel in an important sinew of
our exnomy would rec:ive proper
attention of the House and the
Government.
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of an offence punishable under this
Act unless the complaint thereof
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has been made or is made within
3 months fromt the date on which
the alleged commission of the off-
ence came to the knowlegde of the
Inspector.
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No Court shall take congnisance
of any offence under this Act except
on complaint mede by or with the
previous sanction in  writing  of
the Chief Inspector and no coutyt
inferior to that of a Presidency Mag -
istra’e ar a  Magistrate of the
sccond class shall try any off-
ence punishable under this Act.
I am an aggrieved person. But I
cannot go direct to the Court. T will
have to go through the Chief Ins-
spector.
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“We feel that by bringing down
the acreage limit to 5 hectares,
some more plantations may be
overed. However, a large num-
ber of plantations particulary in
South will remain uncovered
by the Bill. This would also en-
able some planters to fur her re- .
duce the size of plantations to
evade the implementation of the
Act. We thercfore piopose that
the acreage should be further
brought down to 2.5 hectares
irrespective of the employment
in the plantations.”
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MR. DEPUTY-SPEAKER: You
have already taken 10 minutes.
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MR. DEPUTY-SEPEAKER:
Now, the Minister will reply.
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THE MINISTER OF STATE
IN THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI
SINHA): Sir, I am grauful to
Hon. Member , Shri Ananda Pathak
Shri BK. Nair, Shri Era Mohan,
Shri Girdhari Lal Vavas, Shri K.A.
Rajan, Skri Chitta Basu and others
who have generally supported the
provisons of the Plantations Labour
(Amendment) Bill, which would go
a long way to improve the working
conditions of the plantation labour.
I have gerat regards for Shri Chitta
Basu and so I have no words to say
anything to him,

14.00 hrs

But because he is sitting on the other
sitde of the House he has got every
right to condemn the working of the
Government, if at all it is a conss
tructive criticims and meant to protect
the interests of workers, and promote
their welfare.

As regards equal remuneration,
the Act has come into force in 1976.
Hon. Member should know this. But
his version was related to 1974-75.
Our Government and I myself arc
quite eager to enforce this Act, any
implement it fully. When it comes in
the house rext, I will lct the Member
know what I have done, and what my
Ministry is doing.

As far as Mr. Daga is concerned,
I have no words to say anything, except
that he is always in the habit of mak-
ing some sort of criticism regarding
my questions and my Bills. T will
address only these two scntences to
Mr. Daga.

T DR WA § IIGT A0 g
TEHET IRET A 7 AT

Some Members have also made a
number of sggestions , to provide for
more welfare amenities, and to ens-
ure that the provisions are strictly im-
plemented. A few other suggestions
relate to nationalization of plantations
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etc. I would, however, restrict my-
self to the subject matter of amend-
ments to the 1951 Act.

Hon. Members have suggested
that the applicability of the Act
should be furcher reduced to 2.5
hectares—as was mentioned by Mr.
Chitta Basu and Mr. Daga also. I
would point out that the State Govern-
ments are empowered to extend the
provisions of the Act to any planta-
tion, without any limit of acreage,
or number of workers employed here-
in. But we should also think of the
eco:omics of the industry as well as
the difficulties of enforcement in
such small plantation-.

14.01

[SHRI HARINATHA MISRA in the
chair ]

Hon. Members have also pointed
out the lack of amenitics, namely
supply of drinking wa'~-, basic min-
mum * sanitary condifinons, medical
facilities, education facilities etc.
Government is eqnally concerned with
the welfare of the workers and effec-
tive implementation of the statuatory
provisions.

I would draw the attention of hon.
Members to the proposed amend-
ments to the existing penal provisions
in the 1951 Act. It is proposed to
empower the courts to specify the
period by which the employers would
be required t0 rectify breaches of
the provisions. For violation of such
orders, the courts will be able to
impose compulsory imprisonment up-
to gm}:eriod r::f six moﬁths, anda ﬁrF:c
upto Rs. 300/- for everyday in cases

non-compliance of these orders.
I have also stated this earlier, when
I was introduc’ng this Bill to the
House yesterday. Thus, for the first
time there will be time-bound imple-
menta‘ion and compulsory imprison-
ment for violation. of directions. I
am confident that with these
stringent penal provisions imple-
mentation of the provisins of the Act
would improve,
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A further suggestion has been
made that the Act should provide
for the provision of Ciceches, without
any referencc to the number of workers
or number of children. I may, in
this connection, point out that under
the amended provisions, State Govern-
ments would be empowered to pro-
vide for Creches, even where the
number of women workers or children
is less than that provided under the
Act. Mr. Chitta Basu should note
this. This would adequately meet the
requirements of Crccc}'ncs for the child-
ren. Rules to be framed for this,
would take care of the facilities
to be provided for the childrer in
the Creches.

I am aware of the shortfall in
the number of houses being pro-
vided for the workers. Latest avail-
able figures indicatc that out of a
total number of 5.31 lakh eligible
workers, g.72 lakh workers have al-
ready been provided houses. There is a
plan scheme bheing administered by
the Ministry of Works and Housing
for giving loans and grants for this
purpose. I expect that the shoriage
of accommodation would be
rcduced in  the  near future.
I have already pointed out that
there has been delay in bringing this
Bill before the House for consideration.
As the hon. Members would note,
Government has accepted almost  all
the recommendations of the Joint
Selcct Committee of  Parliament.
With regird to the pavment ot
compensation in the case ot death
or injury due to the collapse ot the
housc provided by the plantation
to the workers, Government has
provided that the compensation
should be paid as per provisions
of the Workmen's Compensation
Act 1923. I shame the anxiety
ot the Hon’ble Members ihat Gov-
ernment should bring a cempre-
hensive Bill providing tor more
amenities. I would appeal to Hon’ble
Members to whole heartedly support
this progresssive measurc in the
interest of welfare of workers.
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SHRI CHITTA BOSU : She
did nct say anything on the equal
wages for men and women.

SHRIMATI RAM DULARI
SINHA : I am ‘concerned with
that. I have done a lot. It at all
ou have got eny case, you can
gring t to my notice and I will
do the needtul.

MR. CHAIRMAN : The ques-
tion is :

“That the Bill further to amend
th= plantations Labour Act,
1951. as passed by Rajya Sabha,
be taken into consideration.”
The motion was adopted.

MR. CHAIRMAN : Now we
shall take up clause by clause
consideration of the Bill

Clause 2 —Amendment of Section 1.

SHRI MOOL CHAND DAGA
(Pali) : I beg to move :

Page 2 lire 1,—

JSor ‘‘fitteen” substitute ““ten”. (1)

SHRI ANANDA PATHAK
(Darjeeling) : I beg to move :

P:ge 1, line 11,—

for ‘s hectares” substitute—

2, 5 hectares” (g)

Page 2, line 1,

for “fifteen’’ substitute—<‘five’’ (10)
Page 2, line 4,—

- for “‘cinchona or cardamom”
substitute—**Cinchona, medicinal
plants, cardamocm, coconut and
other agricultural products” (rr)
Page 2, line 9—

Jor *‘5 hectares” substiluts
t¢q,5, hezctares” (12)
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Page 2, line 14, --

Jor 5 ‘hectares” substitute
“2.5 hectares” (13)

SHRI SUBODH SEN (Jal-
Paiguri) : I beg to move :

Page 2 line 4,—

for “‘cinchona or cardamom”
substitute—

“Cinchona, medicinal plants,
cardamom, coconut, betelnut
and other agricultural products
for commercial purpose” (29)

Tr () B
As far as clause 2 is concerned,
I have said in my amendment subs-
titute “‘ten™ for “fiftcen”.

ame g ofar sier & P @,
5umgs w fear g af 10 I < HY g1
x ft 77 F= FR FTAT 1PEY 0
gt X & Pewfer Praie’ wwet T
e g, gen Pewfew 7z oy ot -

“We  theretore propose that the
acreage should be turther brought
down to 2.5. hectares irrespective
ot cmployment in the plarta-
tions.”
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SHRI ANANDA PATHAK :
First of all, I have said in my amend-
.ment that instead of 5 hectares,
it should bs 2.5 hsctares. I have
alr~alyv submitted that when_the
planters came to know that the Joint
Committee was going to recommend
something for the wellare of the
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workers, they star  ra ugmetation.
Theretore, to protect the workers
from mechanisation it should be made
to 2.5 hectares.

Secondly, I have suggested that
instead of 5 workers, there should
bc 5 workers because there is &
convention of one worker per acre
in the plantations. According to
that, tor 2.5 hectares, there shor1d
be five wnrkers,

Similarly on page 2, the Bill
provides for cinchona or cardamom.
Here T have enlarged the scope by
adding cinchona, medicinal plants,
cardamom, coconut and other
egriculturesl products. I do not
think the Minister will have
any difficulty in accepting this.
Thesc plantations 2re meant for
commercial use. And that is done
through hired labour. I think, the
Minister will have no objection in
accepting my amendments.

SHRI SUBODH SEN : 1 will
spcak on amcndment number 29.
Now-a-days, new agriculural crop
has been coming up. Previously, it
was to be used for domestic purposes,
But now it is being used for commer-
cial purposes. Pinc-apple, cetronella
grass and other things ate coming
up in bhig way and they are being
used for conuuercial purposcs. Now,
this amending Bill has come atter
20 vears of the original Act. Who
knows when the next amendirg bill
will ccme? In the meanwhile, other
crops will also come up.

So, I have laid special emphesis
on the term “and other zgricultural
products for commercizl purpose”.
I hope the hon. Minister will accept
this amendment,

SHRIMATI RAM DULARI
SINHA : I have already explzined
that I am not accepting these amend-
ments.

SHRI MOOL CHAND DAGA :
Since the hon. Minister is nct
accepting my amendment, I want to
withdraw it,
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MR. CHAIRMAN : Has the
hon. Member the leave of the
House to withdraw his amendment?

SOME HON. MEMBERS
Yes.

Amendment No. I was, by lsave withdrawn

MR. CHAIRMAN : I will
now put the amendments moved by
Shri Ananda Pathak, to the vote of
the House.

Amendments Nos, g, 10, 11, 12 and
13 were put and negalived

MR. CHAIRMAN : I will now
put the zmcndment moved by
Shri Subodh Sen to the vote «f the
House.

Amendments No. 29 waes put and
negatived

MR. CHAIRMAN : The ques-
tion is :
“That clause 2 stand part of the
Bill."
The motion was adoplea.

Clavse 2 was added to the Bill.

‘Clause 3 Page 2, line 21—Amend-
ment of Section 2.

SHRI MOOL CHAND DAGA :
I beg to move :

for ““rupees seven hundred and
ffty"  substitute —““‘rupees  one

thousand” (2)

SHRI ANANDA PATHAK :
i ‘beg to move :

Pag: 2, line 21,—

Jfor “ruvees seven hundred and
fifty” substitute -“‘rupeesore thou-
sand and five hundred (excluding
fringe benefits)” (14)

PAUSA 3, 1903 (SAKA)
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SHRI SUBODH SEN : I bcg
t0 move :

Page 2, line 21,—

for “rup=es seven hundred
and fifty” substituie'.—rupees orne
thousand and five hundred basic

(excluding  frirge  benefits)”
(32)
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SHRTMATI RAM DULARI
SINHA : I do not accept 1t.

SHRI ANANDA PATHAK :
The purpose of my amendment is
to increase the limit to Rs. 1,500.
A committee has recently submitted
its report thet the price of the plan-
tation crops has gone up twice or
thrice.
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{Shri Ananda Pathak]
The basic fact of Rs. 1500 in

the case of clerical & medical staff
hzs already been accepted.

What is the difficulty for the Minis-
ter to accept this established fact ?
I once again request the Minister
to accept my amendment--Rs. 1500

excluding  frigne benefits.
SHRI SUBODH SEN : My

amendment is self explanatery, I
need not say anything.

SHRIMATI RAM DULARI
SINHA . I have alrcady explained.
I am not going to accept.

MR. CHAIRMAN : Mr. Daga,
are you withdrawing your amend.
ment No. 2 to Clausc 3 ?

SHRI MOOL CHAND DAGA :
Yes.

MR. CHAIRMAN : It is the plea-
surc of the House that amend-
ment No. 2 to Clause 3 moved by
Shri Mool Chand Daga be with-
drawn ?

Amendment No. 2 was, by levae,
wilhdrdwn.

MR. CHAIRMAN : I shall
now put amendment No. 14 to
Clauze 3 moved by Shri Ananda
Pathak to the vote of the Hcuse.

Amendment No. 14 was put and
negatived.

MR. CHAIRMAN : I shzll
now put amendment No. 32 to
Clause 3 moved by Shri Subodh
Sen to the vote of the House.

Amendment No. 32 was put and
negatived.

MR. CHAIRMAN : I shall
now put Clause 3 to the vote of the
House.

The question is :
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“That Clause 3 stand part of
the Bill.”

The motion was adopted.
Clause 3 was add:d to the Bill.*
Clause 4— Insertion of new Chapter 14

SHRI MOOL CHAND DAGA :
I beg to move :
“Page 2, lines 28 and 29—

Jor “as it thinks fit svbstitute—
“nct below the rank of Deputy
Colletor”, (3)

“Page 9, line 4, -

after  “‘sub-scction (1)" insert—
“and after making such further
inquiry as he may consider
necessary’’ (4)
FH™Y
‘“Page 3, line 32,—
Jfor “as expeditiously as possible™

substitute—"*within three meonths”

(5)

SHRI ANAND
I beg to move :

PATHAK :

‘“Page 3, line 32,—

Jor “‘as expeditiously as pcssible”,.
substitute —**within sixty days” (15)

MR CHAIRMAN : Mr. Daga
do you want to press your cmend-
ment ?

SHRI MOOL CHAND DAGA :
Ycs, I want to speak.

I am just painting out as it ds
provided—

“appoint such persons bein
gazetted officers” What type o
gazetted officers? So, I said,
‘not below the rank of Deputy
Collector’.
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When you want to appoint, he must
bc at least not below the rank of
.puty Cellector. What do you

mcan by “gazetted officer” ? Even
olice officer is a zazetted officer.

I ave not understood this. So, he
must be not below the rank of the
Deputy Collector. After all, you
give powers to impose fine and to

register an institution under the Act. ’

He cat book the cwner under any
of th: Sictions. You have never
said, it is as prescribed. 1 is not
print:d ss “as prescribed”. So, I
say, h* should be not below the
rank of the Deputy Collector.

SHRI A.K. ROY (DHAN-
BAD) : It is very much convincing.

SHRI ANANDA PATHAK
My simple amendment is that
instead of the words “‘as expeditiously
as possible”. I want to make it
specific, that it should be “within
sixty days”. Th:t is my amendment
in Cl use 4.

MR CHAIRMAN : Mr Daga,
are you withdrawing your amend-
ments ?

SHRI MOOL CHAND DAGA: 1
would like to withdraw these amend-
ments,

MR CHAIRMAN : Has Mr.
Daga the leave of the House to
withdraw these amendments ?

SHRI A.K. ROY : No.

MR. CHAIRMAN : I shall now
put Amendments No. 3, 4, and
5, moved by Shri Daga to the vote
of the House.

The question is :

““Page 2, line lines 28 and, 29,—

Jor “as it thinks fit”, whstitute—

“not below the rank cf Deputy
Collector™ (2)

(Amd.) Bil 402
“Page 3, line 4, —

after  “sub-section (1)” insert—
“and after making such further
inquiry as ke may consider
necessary” (4)

‘Page 3, line 32,—
Sor “as expeditiously as possible”
substitute “‘within three months™

(5)
The Lok Sabha divided

Division No. 6 ] [ 14.34 brs.

AYLS

Choudlury, Shri Saifuddin
Das, Shri R.P.

Ghosh Goswami, Shrimati Bibha
Halder, Shri Krishna Chandra

Jharkhande Rai, Shri

Mahata, Shri Chitta

Masudal Hossain, Shri Syed
Misra, Shri Satyagopal
Mohammed Ismail, Shri

Mukk erjee, Shri Samar
Rajan, Shri K.A.

Roy, Shri A K

Roy, Pradhan, Shri Amar-
Saha, Shri Ajit Kumar
Sen. Shri Subodh

Shastri, Shri Ramavatar
Suraj Bhan, Shri

Verma, Shri R.L.P.
Yaday, Shri Vijay Kumar
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NOES

Appalanaidu, Shri S.R.A.S.
‘Bansi Lal, Shri
Behera, Shri Rasabehari
' Bharwan Dev, Acharva
Bhoye, Shri Reshma Motiram
‘Boddspalli, Shri Rajazopala Rao
Ca1ira Sh:khar Sinth, Shri
-Chaurvadi, Shrimati Yidya.wuti
Choudary, Shri Chitturi Subba Rao
Daga, Shri Mool Chand
Dalbir Singh, Shri
Das, Shri A.C.
Dev, Shri Sontosh Mohan
Devarajan, Shri B.
Era Anbarasu, Shri
Fernandes, Shri Oscar
Gadhavi, Shri Bheravadan K.
Giteraj Singh, Shri
G omango, Shri Giridhar
Jamilur Rahman, Shri
Kandaswamy, Shri M.
Karma, Shri Laxman
Kosalram, Shri K.T.
Kshirsagar, Shrimati Kesharbai
Madhuri Singh, Shrimati
Mahabir Prasad, Shri

Mallikarjun, Shri
Mayathevar, Shri K.

Mishra, Shri Uma Kant

Misra, Shri Nityananda

Motilal Singh, Shri
Mukhopadhyay, Shri Ananda Gopal
Murugian, Shri S.

‘Nagina Rai, Shri
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Nandi Yellaiah, Shri
Narayana, Shri K.S,

Netam, Shri Arvind

Nikhra, Shri Rameshwar
Panigiahi, Shri Chintamani
Parmar, Shri Hiralal R.
Patel, Shri Ahmed Mohammed
Patil, Shri A.'T.

Patil, Shii Chandrabhan Athare
Patil, Shri Uttamrao

Patnaik, Shrimati Jayanti
Pushpa Devi Singh, Kumari
Ravani, Shu Navin
Saminuddin Shri

Satya Deo Singh, Prof.
Shailani, Shri Chandra Pal
Shakyawar, Shii Nathuram
Shankaranand, Shri B.
Sharma, Shri Kali Charan

Sharma, Shri Nand Kishore
Shastri, Shri Hann Krishna
Sidnal, Shri S.B.

Sinba, Shrimati Ramdulari
Soren, Shri Hari Har

Sreenivasa Prasad, Shri V.
Sultanpuri, Shri Krishan Dutt
Tayyad Hussain, Shri
Tewary, Shri Krishna Prakash
Vairale, Shri Madhusudan

404
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Venkatasubbaiah, Shri P.

Vyas, Shri Girdhari Lal

Wagh, Dr. Pratap

Wasnik, Shri Balkrishna Ramchandra
Zainul Basher, Shri

MR. CHAIRMAN : Subject to
«correction, the re;ult* of the Division
is: Ayes 19: Noes 68

The amendments are negatived.
The motion was negatived.
MR. CHAIRMAN : I rhall now
gut Amendment No. 15, moved by
hri Ananda Pathak to the vote of
the Hous:.

Amendment No. 15 was put and
negatived,

. MR'CHAIRMAN : The question
is :

“That clause 4 stand part of
the Bill.”

The motion was adopted.
Clause 4 was added to the Bill.
Clause 5 was added to the Bill.

Clausc 6 —.1mendment of Section
12

MR. CHAIRMAN : There are
amendments given notice of to this
Clause. Mr. Daga....He is not

present.
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SHRI ANANDA PATHAK : Sir,
I beg to more :

Page 4, line 17,—

for “fifty” substitute—"“five” (16)

Page 4, lines 20 and 21,

for “the number of children
of women workers (including
women workers employed by any
contractor) is twenty or more”

substitute—

“any number of children of
women workers (including women
workers employed by any con-
tractor) are there”(17)

Pag-> 4, line 30,—
Sor “fifty” substitute—"*‘five” (18)

Page 4, line 33,—

Jor “the number of children of
women workers is less than
tweniy,”

substitute—

“any number of children of such
workers arc there” (1g)

SHRI SUBODH SEN : Sir, I beg
to move :
Page 4, line 33,—
or “the number of chlidren of
women workersisless than twenty”
Substitute—

“any number of children of
such women workers are there”

(37)

SHRI ANANDA PATHAK : My
Amendment is very simple. Instead

-~

*The following Members also recorded their votes:

AYES: Dr, Subramaniam Swamy, Sarvashree Shibu Soren, Sunil Maitra
Ananda Pathak, Matilal Hasda, L. S. Tur and Ajit Bag.

NOES: Dr, Krupasindhu Bhol, Sarvashree Bheekhabhai, D. L. Baitha
Manoranjan Bhakta Jagan Nath Kaughal, K. Pradhani, Doongar Singh

angd Fatehbhan Singh Chouhan,
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[Shri Ananda Pathak]

of fifty workers, I have said five.
There should be no difficulty, to
accept this amendment. I hope the
hon. Minister will accept it.

(Interruptions)

My Amendment No. 17 is also very
simple. Instead of twenty children,
I have said, ‘any number’. This is
a very simple amendment. I think
that will also bc considered and
accepted by the hon. Minister. In
case of 15, I have said 5; instead of
‘twenuwy’ children, I have said ‘any
number’. I hope the hon. Minister
will consider and accept my amend-
ments.
(Interruptions)

MR. CHAIRMAN :

Have you
anything to say ?

SHRIMATI RAM DULARI
SINHA : I do not accept them.

MR. CHAIRMAN : All right. I
will put amendments No. 16, 17, 18
and 19 to vote.

Amendments Nos. 16, 17, 18 and 19
were put and negatived.

MR. CHAIRMAN : I will not
ut Amendment No. 37 moved by
hri Subodh Sen to vote.

Amendment No. 3§97 was put and
negatived.

MR. CHAIRMAN : The question

is:
“That claues 6 stand part of
the Bill.”

The motion was adopted.
Clause 6 was added to the Bill,

Clause 7 was added to the Bill.

Clause 8—Insertion of new sections
16A to 16G
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SHRI ANANDA PATHAK :
I beg to move :

‘‘Page 5, lines 19 and 20,—

Omit “and he collapse in not
solely and directly attributable to
a fault on the part of any occupant
of the house or to a natural
calamity” (20)

““Page 6, line 2,—

Sor “six month”  substitute—
“twelve months” (21)

“Page 6, line 5,—
Jor “six months”  substitute—
“twelve months’ (22)

‘“Page 6, line 6,—
substitute—

rr ‘“six months
“twelve months” (23)

MR. CHAIRMAN : All the
amendments given notice of by Shri
Subodh Sen are covered by the
Amendments of Shri Ananda Pathak.

Shri Ananda Pathak may now
speak on his Amendments.

SHRI ANANDA PATHAK : I
have given amendment No. 20 to
omit the works ‘and the collapse
is not solely and directly attributable
to a fault on the part of any occupant
of the hous: or to a natural calamity’.
These words should be omitted. If
these words are retained, the workers
will never get the compensation be-
cause the employers will, on one
plea or the other, deny the compen-
sation to the workers. So I havec given
my amendment to omit these works
so that the workers may get the
compensation.

MR.CHAIRMAN: Tke Minister
has noting to say. I will now put
Amendments Nos. 20, 21, 22 and 23
moved by Shri Ananda Pathak to
the vote of the House.

Amendments Nos. 20, 21, 22 and 28
were put and negatied.
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MR. CHAIRMAN : Now the
question is

‘g]fi}nt Clause 8 stand part of the
i,

The motion was adopted.
Clause 8 was added to the Bill.

Clauses g to 12 were added to the Bill,

Clause 13 Insertion of new Section
374.

SHRI ANANDA PATHAK : I
beg to move :

““Page g, line 10,—

Sfor “‘six months” substitute —
(11 ]
twelve mon'hs’ (24)

‘“Page 9, line 11,—
for *‘three” substitute—
liﬁvc3§ (25)

Sir, my amendments are very
simplc. My contention is that ii
should be 12 months instead of six
months as proposed in the Bill. Now,
in the Bill it has been proposed that
the fine is Rs. 300. My amendment
is that it should be Rs. 500. These
amendments are very simple and
I hope the Minister would agree to
my amendments.

SHRIMATI RAM DULARI
SINHA : I do not accept.

MR. CHAIRMAN : I shall not
put the Amendments Noi. 24 and
25 moved by Shri Ananda Pathak to
the vote of the Housc.

Amendments No. 24 and 25 were
put and negatived.

MR. CHAIRMAN : Now the
<question is :

“That Clausc 13 stand part
of the Bill”

The motion was adopted.
Clause 13 was added to the Bill.
Clause 14 was added to the Billl.
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Clause 1—Short title and commence
ment.

SHRI ANDNDA PATHAK: I
beg to move :

Page 1, line 5 and 6,

Sor “on such date as the Central
ernment may, by notification
in the official Gazettee, appoint”

Substitute—*‘with immediate
effect”.(8)

Sir, the Act was passed in 195I.
But unfortunately it has not been
properly implemented. It was a"an-
doned and kept in the cold storage.
If the Government is serious cnm:ﬁh
and sincere enough to look after the
welfare of the plantation workers, I
hope the Govenrment would agree
to my amendment, namely —

in plac eof “by notifictaion in
the Official Gazette appoint”

substityte  the works “‘with
immediate cffect.”’

I hope that the hon. Minister would
acoept my amendment,

MR. CHAIRMAN :Ishall now
ut the Amendment No. 8 moved by
hri Ananda Pathak to the vote of

the house.

Amendment No. 8 was  put and
negatived.

MR. CHAIRMAN : Now, the
question is :

“That Clause 1 stand part of the
Bill”’,

The motion was adopted.
Clause 1 was added to the Bill.

The enacting formula and the Title
were added to the Bill.
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SHRI SUBODH SEN(Jalpaiguri):
Though our amendments have been
lost, I welcome this Bill since it is
an improvement on the parent Act.
In the meantime, I should point out
that the original Act suffers from
certain limitations which I thought
would have been rcmoved by this
amendment,

As a matter of fact, in the original
Act there has been no specific con-
notation of the term employer.
What happens in the tea gardens?
As per Articles of Association of
the Joint Stock Company, the Board.
of Directors is the utlimate autho-
rity, but in the tea garden level,
the workers are employed by the
Manager. So if there is any con-
travention of the Act in regard to
supply of wholesome drinking wates,
in regard to housing, In regard to
medical treatment that paid Manager
is being prosecuted. But the ul'c-
mate authority who draws up thi-
budget, who decides what is to be
spent on medical items, whether
a deep tubewell would have to be
dug for supplying wholesome wa'er,
all this is the business of the Board
of Directors. But at the garden
level, the appointment letter is
issued not by the Board of Directors
or the MD but the Manager, He
comnes in for prosecution. I thought
this position should have Leen clari-
fied in this amending Bill, but
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nowhere that point has been
given. it is late, I would
still hope that the Minister chould
see and devise gome ways and means
so that the connotation could be
given. I would not have said it
but yesterday some hon. member
from that side rubbed West Bengal.
I do not know why he rubbed West
Bengal. How West Bengal came
into the picture? But for the know-
ledge of this House I should say
that during the tenure of the left
front government during the It
four years, the workers have been
able to wrest from the employer’s
hands that much money which ‘hey
could not get during tﬁe period of
he last 100 years.

On the eve of 1977, in

Duars,
West Bengal the

workers had
14.58 hrs.
[MR. pEPUTY SPEAKER in the Chair]

been getting Rs. 4.20, and in
between the period of 1977 upto
1981, in the course of these four
years, workers have got another
increment of Rs, 4.80, what the
workers could get during the pre-
ceding period spreading over 100
years they got it within four vears,
that is due to the uniy of the work-
ipg class including INTUC and the
lending hands of the left fiont gov-
ernment. He does not know any-
thing about it. He has un-
necessarily raised the point which
does not arise here.
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Co. (Acq. of Shares)
Amdt, Bill

MR. DEPUTY SPEAKER: The

question is:
“That the Bill be passed.”

The motion was adopled.

15.00 hrs.

INDIAN IRON AND  STEEL
COMPANY (AQUISITION OF
SHARES) AMENDMENT BILL

MR. DEPUTY-SPEAKER: Now
we take up Indian Iron and Steel
Company (Acquistion of Shares)
Amendment Bill. Time allotted is
one hour. I want hon. Members’
cooperation in completing the Bill
today. '

THLE MINISTER OF COM-
MERCE AND STEEL AND MINES
&SHRI PRANAB MUKHER]JEE):

seek consideration by the Lok
Sabha of an amendment to the
Indian Iron & Steel Company (Ac-
quisition of Shares) Act, 1976, which
will help alleviate the sufferings of
the genuine ex-share holders who
could not file their claims in time.
The hon. Members are aware ihat
the management of the Indian Iron
& Steel Company Limited was taken
over by the Government of India
in public interest, with effect from



